SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
[Reguiation 14 of the Insolvency and Bankrupicy Board of India ( Voluntary Liguidation P'rocess)
Regulations, 2017/

FOR THE ATTENTION OF THE STAKEHOLDERS OF MEDBAY INDIA PRIVATE
LIMITED

1 \am_e ot‘Cirpomte Pfrsfm MEDBAY INDIA PRIVATE LIMITED
2. Dateof Incor;{orﬂion of Corporate Person | 02-12-2015
3 Authority under which Corporate Person | Registrar of Companies, Delhi

1s registered

1 Corporate Identity Number of Corporate | U74999D12015PTC288081

Person
3. Address of the Registere_;i Oftice of | 30, Malka Ganj, 30 UA, Jawahar Nagar, New
) _ Corporate Person - Delhi- 110007, India
6. Liguidation Commencement Date of 13-03-2023

Corporate Person
7. Name. address, email address. telephone ' Name: Damodar Prasad Gupta
number and the registration number of the =~ Address: First Floor,14 Rani Jhansi Road.
Liquidator ' Near Jhandewalan Temple, New Delhi-110055
' Email 1d: sgsdel@gmail.com
| Telephone No: +91 98710 07801
| Insolvency Professional, holding Registration
No.: IBBI/IPA-002/IP-N00997/2020-
2021/13223

: ' L_ast_da_te for submission of clari'm§ i 12-04-2023 )

Notice is hereby given that the Medbay India Private Limited has commenced voluntary liquidation on

13-03-2023.

The stakeholders of Medbay India Private Limited are hereby called upon to submit a proof of their
claims. on or before 12-04-2023, to the liquidator at the address mentioned against Item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd-
Name of the Liquidator: Damodar Prasad Gupta
Insolvency Professional, holding Registration No.: [BBI/IPA-002/IP-N00997/2020-2021/13223

Date: | 3-03-2023
Place: New Delhi
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CIRCLE WTHA anun
CORRIGENDUM
Refer io our E Auction Sale MNotice
Fublished in Financial Express &
Chardikala Dated 10.03 2023 of our
Jalalabad West Branch for the
account of Mis A M INDUSTRIES.

M at 5r. No. 2. Please d the
Property ID PUNBO233AMINDDO| | '|Name of Corporate Person 'MEDBAY INDIA PRIVATE LIMITED

nc‘.l:r"'nrml 2an

SCHEDULE 1
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

MEDBAY INDHA PRIVATE LIMITED

YES BANK LIMITED

YE 5 BA N K Regd. & Corporate Office; 'es Bank House, Cff Wesiern Express Highway, Sarecnuz East, Mumbai - 400055
CIN: L5 190MH200PLC 143245, E-mall: communications@yvesbank.in, Website: www yesbankin

inslea of property 1D 2 | Digte of mporporafion of Conporate Persan | 02122015

PUNBO23SAMINDDOZ. 3| Authaity undar which Carporate Ragistrar of Companias, Delhi
({Authorised Officer) Ferson s incorporated iregistened

4. | Corporate identity number | Aimded labdity | U74950LA015PTC 258081
identity rumier of Carporate Person

5. | Acdress of the regissered Office and 10, Malka Ganj, 30 UA, Jawahar Nagar,
Principal affica (i any) of Corporate Person | Maw Dalhe- 110007, India

& | Liguidation commencement date of 1303-5023
| Lomparate Person

Zonal Ofice mmm H--BHH- Zud o, A [ 7| Nama, address. email address, leleghone | Name: Damodar Prasad Gupla
Liscknew-228081, Ph : 0523396672, 3. Face: nea:a.?:sa?l 5, number aryd the recsiralion rimber o Address: First Floar. 14 Rani Jhans Fload,

Er-l'l!il!] eslucknpmTifdinbani oz in the Licuidaks
ouidatar y { y Tamiple, alhi-1 3
CORRIGENDUM J Nagr Jhandeaalan Tample, Naw Dall-110055

In the E-Auction Notice published on
dated 11.03.2023 in Financlal

IBSITPA-DNZ/P-NORET2030-20211 3223

[Rule 8(1)] SYMBOLIC POSSESSION NOTICE
Wheareas,

The undersigned being the Authorized Officer of YES BAMK Limited under the Securitization & Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercisa of the powers conferrad
undear section 13(12) read with Rule 9 of the Security Interest (Enforcameant) Rules 2002, issuad a demand notice
calling upon the Borrower, Mortgagor And Guarantor to repay the amount mantionad in the natice logether with
further interast and cthar charges thareon within 60 days from the date of raceipt of the said notice.

The Borrower and Guarantors having failed te repay the full amount, notice is hareby given 1o the Borrower,
Guarantors and the public in ganaral that the undersignad has taken possession of the proparties describad harein
bealow in exercize of powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said Rules.
The Borrower and Guarantors in particular and the public in general s heraby cautioned not to deal with the said
property and any dealings with the said properties will be subject to the charge of YES BAMK Limited for below
menticned balance cutstanding amount and interest and costs thereon.

The Borrowear's attention is invited to provisions of sub-section (8) of Section 13 of the Act in respect of time available,
to redeem the secured assets.

| Emall: spzdeliBgmail com | Ph Noc «&1 S8T1007a01

Insolvency Professional, holding Registration No.:

Express, Lucknow Edition. Fleass read

as in Branch: Indira Nagar, SI. Na. 2,| | Last date for submssion of diams 12-04-2023

Borrower: M= AK, Enterprises, Date
of Possession: 18,11 2022, Motice
Amount of Secured Debit; T 62 40,020-,
in place of Date of Possession:
10032023, Hetice Amount of Secured
Debt: ¥ 43581 969

Authorsesd Officer, india Bask {Erstwhile Allhabad Bank]

13-03-2023.

claims, amar before 12-04-2023, fa the liguidator at the addre ss manfoned against em 7,

may submit the prood of claims in person, by pos| or by elecinonic means,

Diate; 13.03.2023
Place; Maw Delhi

IBEINPADOZAP-NOO99TI2020-2021/13223 | AFA Validity Upto :

Matice is herety given that the Medbay India Private Limited has commencad woluntary ligudation on
The: staxehosders of Medbay India Private Limited are heneby called upon to submil a proof of feir

The: Enancial crecktors shall submil their proafl of ciaims by electronic means anly. Al other stakeholders

5. Name & Address of Borrower, Total Qutstanding | Date of Demand Notice
Mo Mortgagor & Co-Borrower Dues Rs. Dule of Possession
1 | (1) M/S A.5.K. Enterprises Through Its Proprietor Mr. Narinder Rs. 82,23,296.95
Kumar Midha S/o Mr. Krishan Kumar Midha (Borrower) (Rupees Eighty Two
(2) Mr. Narinder Kumar Midha S/o Mr. Krishan Kumar Midha Lakhs Twenty Three
Thousand Twa o7-11-2022
(Co-Borrower and Morgagor), . . e D
Hundred Minety Sk | 10-03-2023
(3) Mr. Sahil Midha S/o Mr. Narinder Kumar Midha & Rupees and Ninety
{4) Mrs. Sarla Midha W/o Mr. Narinder Kumar Midha Five Paiza Only) as on
iCo-Bomrower) 05-11-2022

Submiszion of false or misleading proofs of claim shall atirect penalties, Sdi-
Damcodar Prasad Gupta

Liguidator, Medbay India Private Limsed

Insalvency Professional, holding Registration No.:
17102023

! BOMBAY MERCANTILE CO-OPERATIVE BANK LTD.

325, Prince Road, Moradabad-244001

iScheduled Bank}

Tel.:0591-2492827/249839089 | Fax.: 0591-2495766,
Email: moradabad@bmcbank.co.in, Visit us at : www.bmcbanklitd.com

POSSESSION NOTICE [ruLE 8(1)

Whereas, the undersigned being the Authorzed Officer of the Bombay Mercantile Cooperative Bank Ltd. under the
Secuntization and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002 and in exercise of
Powers conferred under Section 13 (12) read with Rule 3 of the Security Interest  (Enforcement] Rules, 2002, issued a
demand notice's on the dates mentioned against each account calling upon the respective Borrowers/Directors!Guarantors
1o repay the amount as mentioned against each account within G0 days from the date of nolics{s)/date of receipt of the said
notice,

The barrawer having failed to repay the amount, notice is hereby given to the borrower and the public in ganeral that
the undersigned has taken possession of the property described herein in below in exercise of powers conferred on
him under sub-saction (4) of Section 13 of Act read with Rule 8 of the Sacurity Interast Enforcameant Rules, 2002 .

The borrowern/s in particular and public in general are hereby cautioned not 1o dead with the properiylies and any dealing with|
tha propartyfies will ba subject to the charge of Bombay Mercantile Cooperative Bank Ltd. for the amounts and intarast
thereon,

§.| Name ofthe Account! Bomower' Description ofthe charged /morigaged Date of Demand MNotica
N.| Guarantor {Ownerof the property) property all that part & parcel of the Date of Possession-Motica
property congisting of Amt. O3 as on Date.of
Demand Nofice
1 1.(Borrower] Mr. Shadab Hasan 5o Mr. [All thatpart and parcel of property situated at 31,08.2022
; Taugeer Hasan Houze Mo.33 ad-reasuring T1.096 Sgm.
_ siluated at Hata Mirza Al Khan, Ward- 09.03.2023
Housing Loan Account No. 3011173 Huzsnahad, Chowk. Lucknow @ Sals Deed Rs. 18.90,784.00
463136, Hata Mirza Ali Khan, Behind Almas |dated 01.08.2019 (Bahi No.1 Rag. a5 on 30.08.2023 +
Marriage Hall, Musainabad, Chowk, Lucknow-03 ﬁ-ﬁﬂ:-ﬂ]!ﬁt. MMfEfEI-EDEEE;] ik ntt Pl
- o [, Wahs i West- Frope y of Or, Mot E intt, & other
2.|Guarantor) Mr. Ahmad All, 163/259, Chick joc ™ worth. Resta 8 wide, South- House charges thereon
Mandi, Moubagan), Amenabiad, Lecknow-13 |of Mr, Noonl Hasan '
Date : 09.03.2025 (Mohd Badre Alam Khan)
Place : Lucknow
*Symbolic Possession AUTHORISED OFFICER

under the Securrtlsatron and Reconstructron of Fmancral Assets and Enforcement of Securrty Interest Act 2002 and |n exercise of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the compa-
ny to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules.
The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to
the charge of IIFL HFL for an amount as mentioned herein under with interest thereon.

"The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the "IIFL HFL" together
with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or transferred
by "lIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.

“Name of the Borrower(s)/ | Description of the Secured Asset Total Outstanding Dues (Rs.) |
Co-Borrower(s) (Immovable Property) RS:15;31:242/-"(Rupees Fifteen Demand | pygsession

Vir—Abhishek Rastogi—fAIrthat plece and parcer of PIotNo-0A; Kivasra No-568/631ANd|  Lakh Thirty One Thousand Two | Notice

Mrs.AnshikaRastogi 632, land area admeasuring 340 Sq. Ft., carpet area admesur- Hundred Forty TwoOnly ) for 858631 13-Dec-|11-Mar- |
(Prospect No 858631 and |ing 570 Sq. Ft. and 740 Sq.Ft., Situated At Ward- Kanhiyal and Rs.3,89,760/- (Rupees Three | 2022 2023

924632) Madhavpur, Baraura Husain Bari, Lucknow, 226003, Uttar| Lakh Eighty Nine Thousand Seven

Pradesh, India. Hundred Sixty Only ) for 924632

I ; Z1,97,5761- ~30-Nov-| t0-War-|
Carpet area admeasunng 576 sq ft. and TotaI area admeasunng One Lakh Ninety Seven 2022 2023
797 Sq. Ft. ,;The Woods, Khasra Plot No. 587,Dewa Road Thousand Five Hundred Seventy

Prakash Smgh Mrs Urmila
Devi, M/S APX GRAPHIX

(Prospect No IL10156151) [Naubasta Kala Faizabad Road Indira Nagar Lucknow Six Only)
Mrs. Kiran Devi, MrShravan [ All that piece and parcel of Property Bearing Flat No -Lt-01/307, Rs.10,72,496/- (Rupees Ten Lakh| 16-Dec- | 11-Mar-
Kumar, Shiv Kamal India | Carpet Area Ad Measuring 333 Sq.Ft., and Super Built Up Area Ad| ~ Seventy Two Thousand Four 2022 2023
Mutual Benefit Limited Measuring 393Sq.Ft., Floor No. 2, Lig, Pragati, Khasra No. 659-661, Hundred Ninety Six Only)
(Prospect No IL10153459) 654, 662, EwsdLig, Garden City, Purseni, Mohanlal Ganj, Lucknow.
Mrs. Sunita Bajpai TATTthat piece and parcel of :Flat No-C-60Z, measuring 610 sq. Tt.,; RS.29,1/,714/- (Rupees Twenty | ZZ-Dec- T0-Mar- |

Mrs.Malti Tripathi (Prospect |on 8Th Floor, in the Building known as "BCC Greens" built over| Nine Lakh Seventeen Thousand | 2022 2023
No 1L10101685) Part of Khasra No. 511 To Exchange Part Of Plot Kh. No. 487 & Seven Hundred Fourteen Only)
511 Others,Dewa Road, situated at Village-Naubasta Kala,

Pargana, Tehsil & Dist. Lucknow, Uttar Pradesh-226003

Mr.Goswami Virendra [ All that piece and parcel of::House No. 632P/241/A, 632-PI24-A _Rs. 34,41,213]- (Rupees Thirty | T2-Oct- | 10-Mar-

Swaminath, Mrs.Sarita | With Land Area Ad Measuring 1000 Sq.Ft. And Built Up Area Ad| Four Lakh Forty Seven Thousand| 2022 | 2023
Goswami, Sky High Enterprises |Measuring 900 Sq.Ft., Plot No. 301, Khasra No 5 KaMinjumla,, ~ Two Hundred Thirteen Only )

(Prospect No 822275) Kamta Ward Ismailganj, Lucknow, 226016, Uttar Pradesh,India

Mr.Virendra Bihari Srivastava | Allthat piece and parcel of :House Built on Plof No.26 over Khasral Rs.17,63,470/- {Rupees Seventeen| U6-Dec- | 11-Mar-
Mrs. Asha (Prospect No  |No.551 min, Land Area 600 sq. ft., Gram-HaiderganjJadid, Ward-| Lakh Sixty Three Thousand Four | 2022 | 2023
817109) Balakganj, Tehsil & Dist-Lucknow, U.P, India- 226001 Hundred Seventy Only)

Ibor, furtner detalls please contact 1o Authorised Officer at Branch Office: 101 f, lenth Floor, Cyber Heights, 1C 2/Z2 and 1C J/9, ViIbhutl Khand,

Gomti Nagar, Lucknow - 226010 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.
Place: Lucknow Date: 15-03-2023 Sd/-"Authorised Officer; For IIFL Home Finance Ltd.

FRR Group, 11th Floor, Hyatt Regency Complex,
-l New Tower, Bhikaji Cama Place, New Delhi-110066

Indusind Bank G

Notice under Section 13{2] of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act”)

Motice is hereby gaven to the borrower / morigagors f guarantors, who have defaulted in the repayment of principal and interesi of loan
facility oblained by them from the Bank and whose loan acoount has been classified as Non-Performing Assets (NPA) on 29th October,
2022, The nobices were issued to them on 01.03.2023 under section 13(2) of Securitsation and Reconstruction of Financial Assets and
Enforcemant of Security Intarast, 2002 {SARFAES! Act) on their [ast known addresses calling upon and demanding from them to nepay
the entire outstanding of Rs. 72,64,140.24 (Rupees Seventy Two Lac, Sixty Four Thousand One Hundred Forty and Paise Twenty
Four only) a5 on 31,12 2022 and further interest and penal inferast at the applicable rate of interest from 01.01.2023 and any ather costs,
charges, expanses incurred thareon, less credit if any. However, few of the notice(s) have retumed un-served and as such they are
hereby informed by way of this public nolice.

Name ofthe Borrower: 1. Mis Chief Garments (Barrower) through its propriator. Mr. Janinder Jain B-24/3736, Jain Colony, Sunder
Magar, Ludhiana-141007

2. Mr. Janinder Jain (Guarantor) H.No. 66, 51 Mo, 3, Raman Enclave, Near Rishi Nagar Telephane Exchangs, Ludhiana-141008
3. Mrs. Seema Jain (Guarantor) H. Mo. 66, 5t MNo. 3, Raman Enclave, Near Rishi Magar Telephone Exchangs, Ludhiana-1410038
4, Mr. S3ambhav Jain (Guarantor)H. No. 66, 5t. No. 3, Raman Enclave. Near Rishi Magar Telephone Exchange, Ludhiana-141008

Collateral: Equitable mortgage by way of Daposit of Title Deeds by the Owner (“the morigagor) fo the Bank of immaovable properias
detailad harain balow:

Description Of Immovable Property Mortgaged : All the piece and parcel of Plot No.27, Property Measuring
2503q. Yds., Comprized in Khasra No. 388 to 399, 399/2, 400, 401, 30952/30955/ 402 to 406, 4072, Khatta No.
9571189, as per Jamabandi for the year 1878-1880 (1211/1452 as per Jamabandi for the year 2008-2010), situatad
at village Jalandhar, H.B. No. 30771, Mohalla Hukam Chand Nagar, Mear DAY College, The. & Distt. Jalandhar.
Boundarias as par sale deed wasika no. 250 dt, 11,/4/1980, East- Kathi Na, 28, West- Plof Mo, 26 [Jai Srngh:r. Morth-
Mala, South- Boad 40', Boundaries as per sale deed Wasika Mo, 250 Dt.11/4/1880,, East: Kothi Mo. 28, West: Plot
Mo, 26 [Jai Singh), Morth: Mala, South; Road 40° Mortgageor : Mr, Narinder Kumar Midha 5/0

Mr. Krishan Kumar Midha

Registered Office: 301-306, 3rd Floor, ABHIJEET -V,
Opp. Mayor's Bungalow, Law Garden Road, Mithakhali,
Ahmedabad - 380006, Gujaral. www.lincarebank.com

" fFincare

Smiall Financo Bank

LOAN AGAINST GOLD - AUCTION NOTICE ON "AS IS WHERE 15" BASIS

The below mentionad borrower/'s have been issued notices to pay their outstanding
amounts towards the loan against gold facilities availed from Fincare Small
Finance Bank Ltd { "Bank"). Since the barrower/s has/have tailed to repay
his/their dues, we are constrained to conduct an auction of pledged gold
tems/articles on 21 March 2023 at below mentioned branches.

AGRA SANJAY PALACE - 22660000496296, 22660000515662 | KANPUR
SWAROOP NAGAR - 22660001152977 | NOIDA - SECTOR-51 -
22660000501709, 22660000508286, 2266000050845

Note: The auction is subject to certain terms and conditions mentioned in the bid form,
which is made available before the commencement of auction.

Date : 10/03/2023
Place : Jalandhar

Sdf- (Authorized Officer)
¥es Bank Limited

I"'___J - . =
NOTICE FOR PRE- BID MEETING

[n continuation to the advertisement issued b
the Punjab State Co-operative Supply an
Marketing Fedration Ltd. (Markfed) on 10.03.202
regarding Expression of Interest (EOI) for partici-
pation of Health Insurance Companies, a pre-bid|

meeting is scheduled on 22.03.2023 i.e.
Wednesday at 11.00 A.M. at Markfed Head Office,
Sector 35-B, Chandigarh.

Interested Companies may reach this office aff
given date and time.

MANAGING DIRECTOR
MARKFED

sEaads &

indian Bank
SATETEIS ALLAHABAD

Zonal Office : Sitapur/Branch -Civil Lines, Sitapur

NOTICE OF SALE E-AUCTION

Notice under Saction 13{4) of the Securifisalion and Reconsiruction of Financal Assets and Enfoecement of Security Interest Act-2001 read with
Rele 6 (2] and lor Rele B3] andior Rule 3 {1} of the Security Interes (Enforcament) Rules 202

Wheraas, the Authorzed Officar of Indian Bank had taken canslructve possessian ol the falowing propartyhes pursaant 1o the nolica issued undar Sec 13(2)
af the Securtization and Reconsiruction of Financial Assets and Erdarcement of Security Inferest Act, 200 in the fokowing laan accounts with ighl ko sell the same
an “AS 15 WHERE I8, AS |5 WHAT IS , AS 15 WHATEVER THERE 15" besis for realization of Bank's dues plus interest as detaiied hereunder and whereas
comsaquent upon failre o TEF'B:.”'F'JL-ES {he undarsigned in exerciss of power conferrad under Secion 13(d) of the said Aot proposas o realize the Bank's duas by
sde of the sad properdyies. The Sale will be dore by the undemsigned thrmough e-auction plafform provided by the Service Provider -
https:/fwww.mstcecommerce.com. Physical Possession of property is nol available 81 present

&) Reserve Price
b} Eamesl Money
&} Actounts details

Date & timea for
gubamisasen
ol bid threugh
& auction mode

ﬂHmiM#mﬁEmwﬂs] Dretalls of Immovable property
fPropristonPartnres!

{all the part & parcel of fhe
Director(s) Guarantorfs| praperty consisting of)

for EMD
) Increase in Bid Amound

Date and Tme
af e-Auethan

1.|Borrowers- W/s. Khushali Agre 1. ). Eroomiaata Mo 1 ansd 0089 Hed, Bidosi Gala
 Vilage: Panol Mo 4 aeea 0,130 Heol, Bhoomiate Mo 5 aea 0087
ﬁfﬂ‘;pﬂ}f;ﬁ Sﬂ:;i, | Badagaon, |\ BhocmiGals No 6 area 0097 Hect, Toal e

011012020
LN F0N

1.a] Rs, 24085 Lakh
o0 Rs. 207 Lakh

29.03.2023
fill 50088

: {0413 Hed, stusted al Vil Badagaon, Pargans-
Borrower/s! Partners! Guarambors! | xrahad Teh & Dt Stapw Owee by Shei Chaedan
Legal heir of Late Shyama Devi - Rastogivide Sale deed dated 22-12-2014 vide Book Mo
1.Mr. Chandan Rastogi S'o Lt Ram |01 volime 5573 upon Py No. 347 do 374 upon SN0
2 . - H M 4 =t | 11108 segietamd in B alice ol Sub Regiskar Sitapu
Zrgh Rashool, Rio-A- H Ho: 118, Kai o i
Rt Siapur, 261001, B- H, No: 233, | BoUnsanes: st Chak Read. iest ket of Sel
¢ ! Morfrc Khet of Fiam Bhamse . South Chak Road.
Vishal Khand, Gonili Nagar, LucknoW, | by ghumi No 2, mesiing 0.004 hect situmlod 2
226010, C-H Moo 2088, Tower-2 | Vil Eadagacn, Pamgara Khairabad, Tehsi & Dist
Tulslani Gall View Aoariment , Sushant | Staour, Cwned by S Chandan Rasiogl wie Sale
Golf City, Ansal AP, Lucknow, 226030, | desd dated 2;"-"“'3"41_‘1 widz Book No 1“.11'*3"’? B 573
M. Vinay Rastogi Sio L. Ram Singh | [ <L R B nd Eae
S;séﬁ;"“”&;ﬁ' HHIHETIIJI::I f‘j‘aﬂt; :Khet of Sebier West | Khel of Selier North - Sarhad Wil
1 . W5, Foonam GO LL | Uapur South: Chak Road
Ram Singh Rastogi, Rite= 1. H Mo: 318, | ¢, Khasra Mo, 1777, 1779mi, 1TED measurng 1,012 +
Nai Bast, Silapur- 21001, 2. Ms.|DA4TD + QUB1 hect # 0563 Hect, shiakd it Vige
Poonam Rastogl Wi Dr. Asha Kumar | 20 Fargana Khakaoad, Sehall and Dnsinct siiapur
Rastogi -..'n:whuar B! Ennur:"'.lar Owned by Sri Chandan Raslogi and Sor Vinay Rasiogi
P 2 1= | Sl Late Shef Ram Singh Rastog vide Sale deed daled
h'{lhal'l'll'l adl Lﬂkh 'TIFL' i:|'||].l| II...F' 30423014 vide Bock Mo 01 velome 5573 ipan 3; T
252804, 4. Mr. Praveen Rastogi 540 LL | 375 13 398 wpan 3 Mo, 19110 regisered in fre ofice of
Ram Singh Rastog , H No: 318, Nai|Seb Regdrar Sktape, Boundadis: East ! Khat of
Basf. Sitapur, 261001, 5.5hri Daepak | virendra and Surendra West | Khet of Maya Ram and
§ hiaku Norn - K hetin K, .50 TEKRCE
Rastogi Sio Lt Ram Singh Rastogi, | M dhaluNorhKhetf M Beero. Snh Crak Road

R, 4,96,55,824.00
+imit. &
pther charges

¢} Al o, TIBSTETON
IFSC- IDBO0OCES:
d} Rs. S,008-

31.03.2023
10.00 AM
to 4.00 PM

Form MHo. 3 [See Regulation-15(1){a))]/1&6(3)
DEBTS RECOVERY TRIBUNAL CHANDIGARH [(DRT 2)

1st Floor, SCO 33-34-15 Sector-1TA, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
Case No.: OAMTOB2021
Summaons under sub-section (4) of section 19 of the Act, read with sub-rule [24) of
rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1333
PUNJAB NATIONAL BANK

Vs
i RASHMI AGGARWAL

(3) Mis Gupta Builders And Promioters Private Limited
Registered Office At SCO No. 196-197, Ground Floor Sector 34 A, Chandigarh through its
Principal Officer/DireciorManaging Director. [Builder PromoterDieveloper of the Project
upon which the Flat purchase by the Defendants Mo, 1-2 from the finance avasied from
applicant bank is situated besides defendant no. 3.
(4) Mis Brawan Buildtech Private Limited Registered Office at 57, L G. of World Trade
Center, Babar Road New Delhi Central Delis 110001 through its Principal Officer’ Director/
Managing Director. jownier of the kand upon which the project known has been construcied
by defendant no. 3, in which Flat purchased by Defendant No. 1 An 2 is Located) CIN NO
U4300DL2011PTCZ26563 Emall: brawnbuildtechpvitiid@gmall com
SUMMONS

WHEREAS, OANTO&2021 was listed before Hon'ble Presiding Oficer’®egisirar on
20.10.2022.
WHEREAS this Hon'ble Tribunal = plaased 1o issue summaons’ Nolios on e said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs.3322468/- (application along wilh copées of documents eic. anneoed)
In accordance with sub-section (4) of section 19 of the Acl, you, the defendants are
direciad as undar-
(1} to show cawsa within thirly days of the senace of summons as 1o why relief prayed for
shoukd nol be granied
{ii) 1o disclosa paniculars of proparties or assels otfer than proparties and assats spaciind
by the applcant under Sarial Mo, 34 of the onginal application;
{Iil) you are restrained from dealing with or desposi E of secured assets or such ofher
assets and properties disclosed under senal number 34 of the original application, pending
hisarng and disposal of the apphcabion lor atachmant of proparties
{Iv) you shall not transter by way of sale, lease or othirwese, except in the ordinary course
of his bisinass any of the assels ovar which secunly interas] is creabid and/or ofher assats
and properties specified or disclosed under saral number 34 of the onginal application
without the pricr approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realized by sale of secured assets
of othér assats & properties m the ordinary course of busingss & deposit such sale
procaads in the accoun! maintamad with the bank or financial institutions holding sacurity
interesl over such assels
You are also directed 10 file the written statement with a copy thamol fumished o the
applicant and 1o appear before Registrar on 21.00.2023 at 10:30 AM, Talling which the
application shall be heard and decided in your absance
Given under my hand and the seal of this Tribunal on this date: 27.10.2022.

Signature of the Officer Authorised to issue summons

Exh No. 13768

Treal Restaurand, Jal Road, Skapur 2 Property al H No. B47 {Hew Munizigal Housa ma

G.Ms. Renu Rastogl Wio Shri Vimal | 350) measuring 295550 59 f shuated at Moh Nai
Rasiog, Bahadurganj, Sadar Bazar Bashi, Pargana Khairabad, Tebsi and Distt Siapur

La] s 73.00 Lakh

bl As. 7.3 Lakh AU

1ill 5.00PK

Shahjshanpur 7.Ms. Anjana Rastogi g""m: *’;f"' ':'wﬂ Reelog ;15!"" ‘i"ai
Wia Stel Vinee! Kumar Rasogi, H tastogl, Shn F'rrn.uaen astogl, 5hi Deepak
g : Raskag, Smi PoonamRaslogi, Smi. Renu Raslogi
Mocd3, Hyshe Colony, Chandralok Do Late 5h, Ram Ei'll_}l'l Ffﬂil'l.'-ﬁi and Smi. Anjana
Aligarg. Lucknow., Rastog arvd lgal hars of Late Smi. Syama Dl
Boundaries: East : Heuse of Mandram Moal
Chandra West | House of M. Jarki Prasad . North
Mang Zeulh: Housa ol Nandram Mool Chandra.

ch Ak WMo, TIBBTETI4
IFSC- IDBDROCEDS
d| R 5/20%-

31.03.2023
1000 AM
fo 4,00 PM

2| Borrawers- Mis J. B Rice Industries, [1. 2} Plotkhasra bo. 137 Sa, mesasuring 0,770 hecl, 29.03.2023

Registered office at : Village E“-fi'f_iﬂ! "-"jla'sE daggaur, -‘_JE-EFj'E'_!Hl err-;lulﬂ-
- 1 k- FEZA0E0 ROad, HI'EHHH. BTN And LAST LUCKNITN
St ) PronclerGusranor, (50 ST N b Wo 51 st
sl ' [ Bnanwal, vice sale deed dated 4 0-06-2004 regislened
Fartners- (a) Shri Umesh Kr Agarwal | 51500 yn 01\iaume no. BE37 ween Py Ne. 137-162,
Sio Shri Shambhu Nath Agarwal R0 |5 Mo SB28 in the SRO I Luckrow, Boundaries:
Hardoi Road, Sitapur. (1) Shri Sunil Ir {East : Krasra bo. 136, \West: Mall, Nodh : all. South:
Agarwal S'o Shri Shambhu Malh | Chek Road.
Azarwal R Hardat Road, Stapur ih] Plot Kresra Koo 130 messuing 0412 hecl,
Guarantor- 1. Smi. Nupur Agarwal |SPuated a1 Vilage Juggaur, Nea Gogl Instiute,
Wio Shri Manish Agarwal, Rio 1112 Fazabad Road, Pargana, Tehedl and Dis% Lucknow
Peer Bt Tehesil N : anl. Distt owned by 5w Mupur Agrawal 'Wio B Manish
ear Batavan, Tehsll Newabgan], D! | &0 ania vide sale decd dated 10-06-2008 gisiered
Barabankl | atBookMa 01 Voume no. 8637 upon Pg No 109-136,
L 5hri Panka] Aqarwal 30 3hri Laxmi {50 No 5627 in tha R0 II, Lucknow. Boundaries:
Marayan Agarwal. Rio B-987, Saclor-A, |East - Chak Road, West ; het of Ramesh Kumar,
Meahanagar, Lucknow, P Mot Link Raad South; Nal hen ket of Anind
2 Part ot Land & Khazra Mo, 522 Ka, measwing area
0.4255 hacl, silualad 2t Vil Ram Nagar, nesr Silapur
B Handol read, Pargana Tehal zadar, Dt Sitapur

05062020

e 02020

Rs, 96,72,501.00
+intt. &

other charges

1.3) Rs. 377.53 Lakh
b} Ra. 37.7% Lakh -

cf &z Mo, TIRETET01A
P50 DIEACHE
dj Rs. §,0aak

31.03.2023
10,00 AM
fo 4,00 PM

1. a) Re. 7980 Lakh
I'|.|. HR J'HE Lakh

2.03.2023
tilll 5.00FW

1JII5 [II]FH

Oaned by Shi Lmesh Agarsdl and Shi. Suni
Aganwal both 3lo Shri Shambhi Mah Aganwal, wie
Sale desd dated 21-05-2014 vide Book No. 01 volume
4588 upon Pg Mo. 00Y fo 5 upon S.No. 1420
ragsierad in the ofice of Sub regilrar SR3pur
Baundarins: Essl : Khel of Sant Fam, Wast : khet of
Harigh Crandra Morh | Chak Road South Gada
Pl

c| A Mo, T3EATET014
IF5C- DIBM0CER
) Rs, 5,0005

11.03.2023
10000 AM
to 400 PM

For werification sbout the B decumest, progerty & insgection tarsof, the inending bidders may contact Indizn Bank, Civil lines Branch. Sdapur durisg office hours . and
for auction relzted query intending bidders may contact: - Mok, No 3334 370T9

For downloading further detalls and Terms & Conditions, please visit: 1. hitps:(fibaplin_ R hitps:iwww.msicecommerce.com

Description of Immovable Properties
House cum Plot No. 51-Min, MC No. B-XXIV-379%, Property admeasunng 100 sq yards., comprsed under Irhasrﬂti

Owner/Mortgagor
Seama Jain

no. 21490218-21501218, Khatta No. 1968/21 43, page no. 2237, as per Jamabandi for the year 2007-08), Situated &

Vifiage Taraf Saidan, H.B. No. 172, Abaadi known as Mahavir Jain Colony Tehsil and District Ludhiana,

The above name borrower and their guarantors & maortgagors are hereby called upon to make payment of outstanding amaunt within 60
|days from the date of pubScation of this notice faling which further steps will be taken after expiry of 60 days under sub-section (4) of
Section 13 of SARFAES| Act, 2002.

Date; 15.03.2023
Place: Ludhiana

For Indusind Bank Ltd.
Authorised Officer

0O STATE BANK OF INDIA
SME CITY CREDIT CENTRE -I, (05023), 2ND FLOOR, FOUNTAIN CHOWK, CIVIL LINES, LUDHIANA

[RULE-8(1)] POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas the undersigned being the Authorized Officer of the State Bank of India, SME City Credit Centre |,
Civil Lines, Ludhiana under the Securitization and Reconstruction of Financial Assets and Enforcement of|
Security InterestAct, 2002 (54 of 2002) and in exercise of Powers conferred under Section 13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to borrower on the dates mentioned
hereunder; calling upon the borrower to repay the amount mentioned in the respective demand notice within 60
days of the date of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the publicin general
that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him/her under sub section (4) of section 13 of Act read with Rule 8 of the Security Interest
Enforcement Rules 2002 on the date mentioned against below account.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of State Bank of India, SME City Credit Centre-l, Civil
Lines, Ludhianaforan amountand plus further interest, other charges and expenses thereon
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of
time available, to redeem the secured assets.

Name of the

Date of
Borrowers/ Demand
Guarantors Notice

M/S  Mata Industries|Property Measuring 100 Sq. Yds, Comprised| 30.07.2022] 10.03.2023| Rs. 28,41,982/-

Plot No.157, Street No.|inKhasra No. 35//5/1-6/2-7/1- 14/1/2-15/1 -4/2 Khata No. 676/697-698| as on 28.07.2022
02, Near Mini Rose|,qperjamabandi forthe years 2008-2009, HB No. 261, situated atVill|  plus further
g%rg?tni_u%ﬁﬁ:?h:iﬂ Giaspura, Abadi Ajit Nagar, Ludhiana, standing in the name of Smt| interest charges
its Prop Sh Pateshwgri Chitra Tiwari W/o Pateswari Tiwari, vide wasika No. 15593 dated| and expenses
Prashad, R/oH. No. 3376, 25.03.2023. Bounded as under : East : Neignbour 22'-6”, West 1 thereon we.f.
Street No. 03, Shaheed Street 22’-6”, North : Neighbour 40’-0”, South : Neighbour 40’-0”. (This| 29 97.2022

Ajit Singh Colony, 33|Property mortgaged with SBI, Bharat Nagar Branch, Ludhiana).

Foota Road, Tehsil &P UFRDK kP Iyk) AUTHORISED OFFICER
Distt. Ludhiana. STATE BANK OF INDIA

Description of the

Immovable Propertylies Outstanding

PLACE : LUDHIANA

financi“. ep. .in

THE EORROWERSIGUARAKTORS) ARE HERZEY HOTFIED ABOUT THE SALE MOTICE UKDER THE SARFAES| ACT, 2002
Date ; 14.03.2023

Place Sitapur,

%j 5 3T asiar
EBank of Baroda
- N

Authorised Otficer, Indian Bank

Form No. URC -

Advertisement giving notice about registration under Part | of Chapter

XXl of the Companies Act, 2013

[FPursuant to Section 374 (b) of the Companies Act, 2073 and rule 4{7) of

the Companias {(Autharised to Register) Rules, 2014]

1. Notice is heraby given that in pursuance of sub-section (2) of Section
366 of the Companies Act, 2013, an application is proposed to be
macde after fifteen days hereof but before the expiry of thirty days
hereinafter to the Registrar at Central Registration Centre (CRC),
Indian Institute Of Corporate Affairs (IICA), Plot no.:- 6,7.8 Sector 5,
IMT Manesar, District Gurgaon (Haryana), Pin Code: 122050 that
“Auto International” a partnership firm may be registered under Part
| of Chapter XX of the Companies Act 2013, as a company limited by
shares under the name and style of "Forge Auto International
Private Limited"”.

2. The principal objects of the company are as follows:

1. To Convert a registered partnership firm "Auto Intemational™ into
Private Limited Company as a going concern under Part | of
Chapter XX1 of Companies Act, 201.3.

2. To carry on in India or abroad the business as manufacturers,
processors, fabricators, dealers, traders, distributors, exporters
and importers of all types and description of forgings and forged
products including Auto Parts, Tractor parts, Strking Tools,
Hydraulic Parts, Agricultural Tools, Railway Parts, chain links,
wheel assembly and tie rods

3. A copy of the draft memorandum and articles of association of the
proposed company may be inspected at the office at Village
Mangarh, Kohara-Machhiwara Road, Ludhiana.

4, Motice is hereby given that any person objecting to this application
may communicate their objection in writing to tha Registrar at Central
Registration Centre (CRC), Indian Institute of Corporate Affairs (IICA),
Plotno.:- 6.7.8, Sector 5, IMT Manesar, District Gurgaon {Haryanay),
Pin Code:122050. within twenty-one days from the date of
publication of this notice, with a copy to the company at its registered
office.

Dated this 13th day of March, 2023

MNames of Applicants
1. Rajan Mittal
2. Parmod Gupta

ZOSARB, 4th Floor, Rajendra Bhawan, Rajendra Place,
New Delhi-110008, Armdel@bankofbaroda.com,

Tel. No. 011-42268003, 9711908984

“APPENDIX- IV-A [See proviso to Rule &(6)]
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the
Security Interest [Enforcement) Rules, 2002.
Motice is hereby given to the public in general and in parﬁn:ulartmhe Bnrn:rwer[s] and Guaranh:n:sjﬂ'ratﬂ're below descnbed immovable property morigagedicharged to the Secured Creditor, possession of which has been iaken

by the Authorized Officer, will be sold on “As iswhere is”, “As s what is”, and "Whatever there is” for recovery of below menbaned account's, The details of Borrower's/Guarantor's/Secursd Asset's'Duss/Resane Pricele-Auction
date & Time, EMD and Bid Increase Amouni ane mantonad below -

SALE NOTICE FOR
SALE OF IMMOVABLE
PROPERTIES

o ) Reserve Price [Rs.) Date and Status of -
Name & address of Borrower/s Description of the immovable property - Possession roperty
| Guarantor/s with known encumbrances, if any Total Dues S e (Constructive Ll
: Bid Increase Amount|  E-auction IPhysical) date & Time.
Mis. CHD Developers Ltd (Borrower) | ANl that part & parcel of Commercial land & building of Food | Rs. 13,9573,617.60 (Rupess| ¥ 32.00 Crore 25-04-2023 | SYMBOLIC | 20-04-2023
Address: T02, Tower — & Emmar Digital | Court in name of DANA PAANI situated at Plot of Rect. No. 06, | Thirteen Crores Ninty Five Lacs from 02.00 B-M. from 11.00 AM
Greans, Sector61, Golf Course Ext| Killa No. 2/2(3-4), 3(2-15), 8H/1(1-16), 332(0-11), 1212(5-8), 13(7- | Seventy Three Thousand Six | 520 CTOT@ | o0 PM. 10 04,00 PM
Road, Gurugram, Haryane-122011 12), 14(3-2), B(7-2), 9M12{2-12), 10M1{5-10), 1{2-13), 211(0-5), | Hundred Seventesn and Sixty < 1.00 Lac
MIS International Infratech Pvt Lid. [ admeasuring 2.64 Acres, or 12777.60 square yards, situated at | Pajsa only | and Bank Guaraniee
Corporate Guarantor ) CHD Developers Limited, village Uchana, Sector-45, GT Road, | of Rs, 14,56,53,725.00 (Rupees
M/s CHD Hospitality Private Limited | Karnal, Haryana — owned by Mrs Radha Mittal, BOUNOED AS: | £oyteen Crores Fifty Six Lacs
(Corporate Guarantor) Maorth : 24.00 Mirs wide road and main gate I3I-_|IZI City, South - 18.00 Fifty three thousand Seven
Mrs Radha Mittal (Guarantor & Mtrs wide road, East - Green E.'rel_t. 45.00 hitrs wide road and 100 Mirs Hundred twenty five only) as
Mortgager) NH-01Road, West- 16.00 Mirs wide road on 31.03.2021 together with
Mr Rajinder Kumar Mittal (Director & further inerest theraon at the
Guarantor) contractual rate plus costs,
Mr Gaurav Mittal (Director & charges and expenges till date of
Guarantor) payment less credit recaived AN SN
after 31.03.2021 Condiors
All the Charges whatsoever, related to transfer of aforesaid property shall be borne by the bidder.
For detailed terms and conditions for sale of property, please refer to the link provided in www.bankofbaroda.in/e-auction.htm and
https:/fibapi.in/sale_info_home.aspx Also prospective bidder may contact the authorized officer on 9711908984

h[.‘rate  14-03-2023, Place : New Delhi

Authorized Officer, Bank of Baroda

New Delhi
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w0 ¥ IO A IH 06. | SREGH R e PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND
fafies

= CARITAL - PROTECTING INVESTING FINANCING ADVISING
anfeer fagen acfan weAw fafes
1 ShHSUS- , TTSRId-362266
mm’rm 3@%%@%%@3 3’117 Ak, -3, AT, 3.
1. USUEUhES: TIehd STHeRRl, S MAET a-sl, T H.-9711246064,
A AT A, Wb A, 9999009978, Hehed, HHIh .- 8600164979,
FeRTT TEe: 919773758208
2. et Fer yerar (TeEdr) B, g Tt fAfiee - e TR,

SR/ B 00 I B = AR, RUSEAALE
ey 9 < vy B AR
P WY H§ BURS ol Bl
TR P AT | BISHN)

TAKEOVERS) REGULATIONS, 2011, AS AMENDED, AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

(S| RATRTH RAJATH FINANCE LIMITED

Website: https: a'.-'ra]alhﬁnanca in/ | Tel. Iln (281-2454 2?1 | Emai ra}aﬂlﬂn@imtman: cnm
Corporate Identification Number: L65910GJ1984PLC00T 486

Open Dffer for acquisition of up to 10,40,000 {Ten Lakh Forty Thousand) fully paid-up Equity Shares of face value of T10/- each (“Equity Shares”) representing
26.00% of Fully Paid-up Equity Share Capital, from the Public Shareholders of Rajath Finance Limited ("Target Company™) by "9Anium Tech LLP”; (hereinafter

3R BT 3R TEIHRYT BT MMAIHAT & Al Pl dferere =1 T AR Jail
I navneet@minervaresulations.com & ATIH I UG BN |

T GAR T i T I W |, +91 8000023297 o e ! \ ]

Reties: 15 7, 2023 (creor . TSNS/ atT—001 / STEB—T00001 /2016 2017/10009) . referred as “Acquirer Itugeih_er with Eaula_m K. Shah 1PAE-I],"'!.I'|.shuianathan_'.l'. lyer (PAC-2), Ehuhhm_T_ Singh :PA!’.:-E} and Beena M. Ehar_l (PAC-4) I!PA[:-E,
w7 ool R PAC-2, PAG-3 and PAC-4 hereinafter collectively referred to as "PACs™) at a price of ¥13.11 [Rupees Thirleen and Paiza Eleven only) per Equity Share (" 0ffer”)
ferita uftwmafwat < widefaeheor et E"ﬁ“f“ qaar L‘lﬁf‘t{ﬁr feq e arfufam, pursuani to and in compliance with Regulation 3{1) and Regulation 4 of Securifies and Exchange Board of India [Substaniial Acquisition of Shares and Takeovers)

2002 o WY dfeq wiadfd feq (o) frawreri, 2002 % W we s(6) & Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations”)
W % S s ufett b ﬁaﬁ,%ﬁ m, g w feert g This Advertisement and corrigendum to the Detailed Public Statement is being issued by Vivro Financial Services Private Limiled, the Manager to the Offer ("Manager
ﬁiﬂ‘ﬂﬁf I to the Offer™), for and on behalf of the Acquirer and the PACGS in respect of the Open offer (" Pre-0ffer Advertisement cum Corrigendum™), to the Public Shareholders

L of the Target Company, in compliance with Regulation 18(7) of the SEBI (5AST) Reguiations.
OIS ETem i This Pre-Dffer Advertisement cum Corrigendum should be read in continuation of and in conjunction with a) Public Announcement dated September 29, 2022 {"PAT),
fﬂﬂ—rﬂﬂﬁ%ﬁ'—nﬁﬁ?mﬂwmﬁﬁ‘mﬁmﬂwmﬂﬂ

b) Detailed Public Statement dated October 06, 2022 which was published in Financial Express (English), Jansatta (Hindi), Financial Express (Gujarati) and Navshakli
[Marathi) (“Newspapers™) on October 07, 2022 (“DPS™), c) Draft Letter of Otfer dated October 14, 2022 (“DLoF™), d) Letter of Offer dated March 03, 2023. (“LoF™)
and &) Recommendation of committee of independent directors dated March 14, 2023 published in Newspapers on March 15, 2023. (*IDC Recommendation™)

3ﬂﬁwﬁwmﬁqﬂmﬁiﬁ%€mﬁﬂﬁm%m 16.09.2022 I &
29580903.6/- (& & g YOMY o FET TR At G @9 v 49 ©: ")

fafers, 2017 &1 fafs 14)
mﬁsﬁmn@e%ﬁr&sﬁm$ma$ﬁq

e g ghem W fafe T YA F1 A T SR S F S I T G HAGA F o 19,04.2023 This Pre-Offer Advertisement is being published in all the Newspapers in which the DPS was published.
2l wifee o & Frs R 21 /08 7 2008 1S S €S SR e S g el B SR R ferwn 6 S| Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned to such terms in the LoF
S T F A, e A e 3 e AR Yo SETAINN 2,97,60,455/~ (. T FHAE WA M@ WG AR AR | The Public Shareholders of the Target Company are requested to kindly note the following information related to the Ofer:

e W) TAT BRI ART PTaH (STAST) IMETANR 29,76,045.5/— (F0 IANA A1
foam oor Yarfera vdf 99 9i= 7 ) © Sunet S oA Wi eifom fafir 18.04.2023 71
ekt Frafa o R1&ror bt a2 17.04.2023 T 11.00 151 el | 04.00 =151 319, e fFeilRa

3 Offer Price: The Offer is being made at & price of ¥13.11 (Rupees Thirteen and Palsa Eleven Only) per Equity Share, payabée in cash and there has been no
revision in the Offer Price. For further details relating to the Offer Price, please refer to paragraph 6.1 {(Jushification of Offer Price) on page 21 of the Lok
2, Recommendations of the Committee of Independent Directors (“IDC"): The recommendation of IDC was approved on March 14, 2023 and published in the

e 1 6 T e
Rotee @ifgs 21 Fiee @ffe | U72200DL2006FTC401 368

Im

% E“.' il o : : = = T Mewspapers on March 15, 2023. The IDC is of the opinion that the Offer Price to the Public Sharehobders of the Target Company is fair and reasonable and |5 in
TR % i T”‘iﬂ? A AR S S — ine with SEBI (SAST) Regulations.
" : . 3 R e Tl — e o A A 3. Other details of the Offer;
6| ivfte @ifiey @ TR 9T (14 97, 2023 i ;'lw agé?ég q%_d’. %ﬁﬁi@ égz T 9 qﬁ;ﬁﬁ@a 3.1, This Offer is not a compeating offer in terms of Regulation 20 of the SEBI (SAST) Regulations. The Offer is not conditional upon any minimum level of acceptance
i ?l b W, TSAH AR oS B, T SR W T, T [T T, I @ in terms of Regulation 19{1) of SEBI (SAST) Regulations,

TR Teh 2Aele, had GO TS A q o heseRehi o SUAN &g, a2 A+t e, fusrd,
TR, TFR Tfed T yf § srguifaes, ifawfsa qen senféae wanfie 3 sitrert
Afed 3TH Uy 3 ek @ gawnsii & A, wieies FHHd e g 4.
T-38, TRAT |19 300.99 R . 31 -360 R ASH ficor herd TR 7 189 = T,
T ST T I TRt - Stfed gey fafedn gt fa., s faer & A ¥ fafsa
i, feei-110092 § fora €, o1 @eft amT qen fewan qon e qd: qfdw o, uftem:
100 Wi e, 3T e H. T-37, ST T-39)

foent < foega fradi wa ol & ford wuen snfe foren sefin WAt fafree/afaya
%elY & dedse  https://homefinance.adityabirlacapital.com/
properties-for-auction-under-sarfaesi-act
https://sarfaesi.auctiontiger.net 3€ |
W foeet
fafer: 15.03.2023

3.2. The dispatch of the LoF to the Public Shareholders as on the ldentified Date (i.e., Thursday. March 02, 2023) in accordance with Regulation 18(2) of the
oEBI (5A5T) Hegulations has been completed (either through electronic mode or physical mode) on Friday, March 10, 2023. it is clarified that all the Public
shareholders whose names do not appear in the register of members of the Target Company on the |dentified Date {even if they acquire Equity Sharas or if they
become shareholders of the Target Company after the Identified Date) or those who have not received the LoF are eligible to participate in the Offer,

3.3. A Public Shareholder may participate in the Offer by approaching their Selling Broker and tender the Equity Shares in the Offer as per the procedure mentioned in
the LoF or in the relevant Form of Acceplance-cum Acknowledgment.

3.4. Public Shareholders of the Target Company may download the LoF from the website of SEBI (www.sebi.govin), BSE (www.bseindia.com), Manager to the
Offer (https:/www.vivro.net/) or obtain a copy of the same fram Link Intime India Private Limited (“Registrar to the Otfer”) on providing suitable documentary
evidence of holding of the Equity Shares of the Target Company.

3.5, In case of non-receipt/non-availability of the Form of Acceptance-cum-Acknowiedgement, a Public Shareholder may participate in the Offer by providing their
apphcation in plain paper in writing signed by all shareholder(s), stating name, address, number of shares held, client 1D number, DP name, DP 10 number, numbear
of Equity Shares being tendered and other relevant documents as mentioned in the LoF. Such Public Shareholders have to ensure that their order is entered in the
electronic platform to be made avallable by BSE before the closure of the Offer.

4. The procedure for tendering the Equity Shares in the Offer is as below:

TR &7 AW, 9 SRS HiTE el EEEar

THTER A AR TEE w7 12, TERS, W TR TR e 10017
19 sanjay318@gmail.com

i AeR-9899516433 19239444665

Tl HE IBENIPA-DIZ/IP-NOD1 7520171610447

T el 6 e Rl |13 adte 200

UAEEN] I Al m"r’r i o marm st gede feElte A g At 2023w Wi
QI o fEm |

satart gfEm et fafete @ Bores! & vregm w7 8 R v afesfm o w o
1 13 3, 2023 2 T TES I 761 1 TA U F  Fon wET A 2

R SFam] ®1 Sac fadgis W 8 @0 TE1 S W A &9 8| S
FEATenT ST 0 H, 0 T 11 Felehg (i BT 3 S0 ST 1 W G A
g1l # HEW # 0 A1 AT WA TG Sl O SR £ 8

TR 1 A A B

)

B — 4.1.  In case of Equity Shares held in physical form:
Frid 14002023 T A Public Shareholders hokding Equity Shares in physical form may participata in the Offer by approaching their respective Selling Broker along with complete set of
R 7 e gt ST IBBIIPA-D02ZIP-NO01 7520171810447 %} das i a=ieT relevant documents in the manner as set out in paragraph 8.11 on page 28 of the LoF
: Bank of Baroda 42 In case of Equity Ehm_hald in damatarla!lsud lurrr!: N _ _ _ _ _ N
n e F’Uhlrﬂ Sharchﬂldﬂts holding Eq“'ifl' Shares |n.d|3mat|3nalnls-[:~d form may pEFEIGIDE’[[:‘ in the Offer by approaching their respective Selfing Broker and providing the
& 3‘} A b‘ T ] b k details of Equity Shares they intend to tender in the Offer in the manmer as set out in paragraph 8.10 on page 27 of the LoF
UGITd SIR1d seb L.l punjab nationat ban e 5. Inaccordance with Regulations 16(1) of the SEBI (SAST) Requlations, the DLoF was submitted to SEBI on October 14, 2022, SEBI vide its latter bearing reference
it bl e 2 e WEIRRON. YOI 9 SIS DNOUL number no. SEBYHO/CFDYRAC/DCR-2/P/0W/8644/2023 dated February 28, 2023 issuad its observations on the DLoF in terms of Regulation 16(4) of SEBI
HAUES Al . T (8 A, 823000) At arEe o i oftwie & kit vd gathi gen sy f (5AST) Regulations (“SEBI Observation Letter™). SEBI's observations have been incorporated in the Lo
wie A 5, FHdegaa i, dvev—a2, [eum wffETs 2002 (2002 F7 54) F TEAT B mﬂ:ﬁ'ﬁ aife wter 4, TiE e B. Ma;rer_i:TIh{}.hﬂrlhges:_Ihﬂ cuml;nsr_rt51;pel_|:illized illj'l the SEBI Dhstn_an.rlaﬁrl:nnleﬂ'itFEDr agt:]nlertain changes {occurring after the date of the PA and/or DPS) which may be
AT o 'ﬂﬂlﬁ'l h’ﬂ"] 4y TTar ”ﬂ'—ﬁ, ﬁﬁ' ‘ﬂﬂ,‘{ qi- ﬁv_vﬁ—"!}Qﬂi E ;ITFr\JT-I;TI: H'EF-I'FI"«?I = T afEar | [I'IE E[I.E _a'.'E EEN INCOMporaied e Lor and are ITIIJ'T!E': |IIE|[. ICLIEATTY . I3CHISED DEWIW: .
s B Iﬂ_ oo ?E #;i} S g-iﬁ-{l%r - e (warel=1) Praaelt 2oz & P 3 @ wre ofde 9 13(2) @ E-IE'H — wraﬂ 6.1 I::HEI'..';:!B |th5 I;ier_datef Fﬁh&t;ri E;Et.hzﬂsf ha;_grant:f_-d |n-dpr|nc:||;le prlﬂr§p$rzu;ra}df;;m?;ranU5Fed change in managemant and acquisthion of controd of the Target
i S 200 1 2 <o AT 4, s SRR 60 o | | ST Tl o e o e o e R, o 7 ot || CATORIE DY MU Te LN e e e e 1 SR A e
wfenfe R (et v 2002 o Forrm 3 o wTer ofSd a1 13 % 99 Wew WG| 79 ME'* i f “*ﬁ“lf__: 110082 #Y "ﬂ'? ‘m‘? el Tt i, A A E;rﬂ 6.21. “The Acquirer/ PACS have no relationship with the Sellers” and the same is mentioned on page no. 15 of the LoE
FT WATT F g WAl At e oy s S e srae o Ay Afe| | o T, A ard S - 110082 e fae 15.11.2021 6.2.2. Document for Inspection: The documents / information referred in LoF shall be made availlable for inspection by shareholder(s) of the Target Company,
faia 22.11.2022 Y G fay o, ﬁmﬂmﬂﬂr %, 15,11,314.60 (%, d5E wrey i e forerit e et “ﬂT W 1,72,63,350.00 (3. T I FEWE physically as well as electronically. The Public Shareholders of the Target Company may access the said documents by placing a request on the email Id
Wﬁ“ﬂﬁ‘"*ﬂﬂﬂﬁﬂﬂm “l_lr:} ﬁ mi.:iaﬁ H _Eﬁrwaﬂm ?ﬁ?ﬁﬁgjﬁﬂfm“ﬁfﬁ 3"“5 15.41.2021 TF (RS 30.10.2021 B investorsa@vivro.net and by providing detalls such as DP Id, client id, Folio No, etc® has been incorporated on page no. 32 of the LoF under the heading
TE H WA FoiE | 9 A s & otel W 60 1991 & o= e T N R 31.10.2021 W WiEERTES 5Y 9 Hiew w1 #ld, e, HHIR 5 “Document for Inspection”.
e T T T A | e gefy wite ot weieh 2 Riflr o e s ) wff o Rl 9 eo R S 6.2.3. The address of Gautam K. Shah (PAC—1) has been updated to Girkunj, 21/22 5th Floor, N.5. Road, Near Bank of Baroda, Churchgate, Maring Lines,
SRR T AN F YA FE H e B T # gae tagew wreal | | HEY S0 I # w) Mumbai — 400020, Maharashira
AT TR W e f e # et A e i () Fem, S S SR W F AT S # aEhd 81 T §, §EieT Uaegm 7. Details regarding the status of statutory and other approvals:
2002 & T & & o ofyg wfAfe o g 13 9 Su-are () @ gEd yew| | RS S TNER G 3P e o wiee e & B s | g e 7.1, BBl vide its letter bearing ref. no. AMD.DOS5.R5G.No, 51488/01.10,290/2022-2023 dated February 23, 2023 has granted in-principle prior approval for the
wrfeRf o T § S T Tl ue i 10082008 B Tea o R aftfer wufer o e, g s Fre o g 13le), Sea P oo © PRom e 4 proposed change in management and acquisition of control viz. acquiring shares of the Target Company by 8Anium Tech LLP subject fo the condition that the
ST r sore A ET A S ST 2 o bt S 1y gfed & anfF T U Tl & SEEne & 0T 10.08.2023 B e £ Target Company will not accept any public deposit and will also convart itself from a Deposit taking NBFC (Cat. A) fo Non-Deposit taking NBFC (Cat. B). The
1;” L “[. $T’ﬁf”q:'ﬁ% ﬂL;E ;1 ?ﬁ::;_;ﬂffa FT{%:‘;;W % TR R e S pimhisiiahy e e s Egﬁggﬂ: :: ﬂﬁ?nﬂ?iﬂ ;3:. IS;F’;”;I:E: Eenp;:%r::g:ﬁtiggégsigl for conversion from Deposit taking NBFC (Cat. A) to Non-Deposit taking NBFC (Cat. B). Accordingly, the
,i e 3 b L o : s ”_' - F Al i o = b an'; e = - L . > . . o
ST / MR / W B ﬁ‘m‘q T W AT FEAEET AW 'L ki .é e 3 fer e v e & v woft @ e % 9 2 2o o e 7.2.  Tothe best of the knowiedge of the Acouirer and the PACs, there are no statuiory or other approvals required by the Acquirer to complete the zcquisition under
HarraeT &1 St & R d Fes aefiet @ S92 5 e o e @ e e aifee wgien, -3, weite T Wy di-3, e a1 Rwf-110001 % TR the sharm ; : ; : 3
;. - purchase agreement and the (Offer as on the date of the LoF. However, in case of any statutory or ofher approval being required by the Acguirer and'or
#1471 o Hrererer i, o R AT A W 15,1,314.60 (% Urw e | T W 1,72,63,350.00 (5. v I TE AW foees gwr A o wE A6 the PACS at a later date prior to completion of the Offer. the Offer would be subject to such other statutory or other approval(s) being obtained. Please also refer
i fiT 15112021 7% (R 30.10.2021 75 =T $1 79) 3R B 31102024 : ; " ¥ St diealine : ) Y s ’ '
Tmﬁ“ﬂﬂ“ s ﬂ?}_“;? ) S Fa=iw 01.11.2022 ¥ Hid=y &1 www 3 fuzt hiliisns e v ot g to paragraphs 3 (Defails of the Offer) and paragraph 7 (ferms and Conaitions of e Offer) of the LoF for further details.
S AT e i & s g AT gl . T, grata e ot gl % Revised Schedule of Activities:
: . forféy o & aneier BT I 3 2 g Part VIl (Tentative Schedule of Activity) of the DPS has been amended and the revised schedule of activities pertaining to the Offer is set out below:
; : : ; e O G T T 13 T G (8), & WAl @ st g
fremrell =i d9ma 190 T T4, O TR 9, 1988(3—-5), 1990(1—18) FI qﬁm—gwgqm1mmﬂﬁ;—imﬁnnm%| Activity Original Day & Date” Revised Day & Date
%ﬁ'ﬂ' ? @ éal_h._ﬂ 05 BT 08 J9] 19 ,-"IED'EW m Eﬂ'.l‘f'[ "o, &34 - =5 IDEEE of Pubfic Announcement Thurﬁ'[jﬂ'ﬁl'. Eﬁﬂtﬂﬂ'ltlﬂr xq. 2022 ThlJf!-'rdH!,l'. E-E.‘Eltlf.‘l'l'ltlﬂr 29 H22
e % ud. e wiE, gmaw, vs—A) goao fefe & dafa faan ' R = m - | | Date of Publication of Detailed Public Statement in newspapers Friday, October 07, 2022 Friday, October 07, 2022
eteret 3 fRare, ded) - qea # — R e s s o) wany oty § | | A 4w Al 1 98 TR 99 YE o Wi wiftes de s Wi | Last date of filing Draft Letter of Dffer with SEEI Friday, Cctober 14, 2022 Friday, October 14, 2027
sft J11 T ", 9% ° — W 11 Hie d@te] st & — =i i s m Pt/ wfi ‘ﬁ EFF #. 3t Hm i"ﬁ’hﬁ ﬂfg:_?_f { Last date for Public Announcernent of  competing affar Tuesday, November 01, 2022  Tuesday, November 01, 2022
a2 3 & HF, ' ﬁ'r S e mﬁ 2 & _’. 1:1m92 f) @ A W & mf o | Last date for receipt of comments from SEBI on the Draft Lefter of Offer Friday, November 0d, 2022 | Tuesday, February 28, 2023**
: |dentified Date’ Wadnesday, November 08, 2022 Thursday, March 02, 2023
éa‘m@a--nﬁa‘qﬁw_sﬂqﬁfm-aﬁmﬁ-- 35 WiT = 100 T TH H — 718 waw, uftas # — wafy |, 32, S # — "ol 9 — a8, gfgm # - FEE ! : ) _
_ _ . - { Last date for dispatch of the Letter of Offer to the Public Shareholders Wednesday, November 16, 2022 Friday, March 10, 2023
AT - 10.08.2023, 3 - T IR i), O e 4 ﬂ_"ﬁ 10.03.2023, I : ¥ fAeeh Wit s, % SiF T Last date of publication by which a committee of independent directors of the Target Company is Friday, November 18, 2022 |  Wednesday, March 15, 2023
: required to give its recommendation to the Public Sharehobders of the Target Company for this Offer
aoTTe ﬁf&l’ﬁ?ﬂﬁfﬁ \"-'-l P““F?m'lﬂfi?f‘ﬂ';ﬂﬂﬁ . % g" 3 If ﬁ;:';;"'ﬂ; ﬂ'_a‘ aoilc Tesel T { Last date for upward revision of the Offer Price and/or the Offer Size Tuesday, November 22, 2022 Thursday, March 16, 2023
T EE——— S OF S ST &fl=3, aeile w3, | Advertisament of schedule of activities for Open Offer, stalus of statutory and other approvals i newspapers | Tuesday, November 22, 2022|  Thursday, March 16, 2023
mﬂaw e W, Tﬁ“ﬁ’" mﬂ Ik } o | a1 Beef—110001 | Date of commencement of tendering period (Offer Opening Date) Wednesday, Novembar 23, 2022 Friday, March 17, 2023
Sl il : il oAl o (e R { Date of closurg of tendering period (Offer Closing Date) Tuesday, December 06, 2022 Maonday, April 03, 2023
THEAT T (Frm si1) =) iq} | Last date of communicating of rejection’ acceptance and payment of consideration for acceptad Tuesday, December 20, 2022 Thursday, April 20, 2023
WAl seEwe 9w afEat F ffEaeen s grefe o il 2 el sivEwme # e o © afvgfase v gaEmier aur it e (tenders/ return of unaccepted shares
wel= fRfan 2002 9 o dome e ¥, 0 it aRed B @ A e | A0 2002 (2002 0 Ss) & R @ i S offe wdier d-a, Fie e | Issue of post offer advertisement Tuesday, December 27, 2022 Thursday, April 27, 2023
rrl%n{u"r‘_r e (woa) P 2002 9 Frow 3 & wwg ofda gm0 13 % o850 veo TIRATY 43, ﬁh‘ﬂﬂ‘lﬁi’ﬁﬁ'ﬁ—ﬂﬂm‘i @ i ST 2 aen 'Hﬁ'*fr'f { Last date for filing of final report with SEBI Tuesday, December 27, 2022 Thursday, April 27, 2023
w7 ST w g ST/ TReR / duenal 3 Hie sTmare O o 34 E'T" fﬁq"&'“’*'“%mz F e 3 & ﬂﬁ a}"}ﬂ milﬁl:; mﬁ“‘%ﬁ' ﬂf" Rkl *identified Date is anly for the purpose of determining the names of the shareholders as on such date fo whom the LoF shall be sent
wars, FFaEm : J@e A 7odt T TR geas g (2) S 3 v g3 e f'm""_ M3 i bl b _“."'"E__“'i (¥ i i e sl *The original schedule of actiities was indicative {prepared on the basis of timelines provided under the SEBI {SAST) Reguiations) and was subject to receipf of
T FEA A ?I:F'ﬂ' W TR 9EaE Eﬁm“ﬂ {3} .q:n.l. ﬂ'lﬂ' e ‘IFF?I. '-!:'I_: "'."ﬁ{ ., 31, BlE, -ji-hﬂ-*lul areniTe g9, Et"l.‘ﬁ 11009z At e -'.-:I'FIH'.'I ::I':-r.:ll -.iilﬂﬂ'fﬂl."rill.i I’J'fﬂﬂ}“.i' frovm various Efﬂmr}f-rrﬁ'gmlﬂ!ﬂf}" authorities.
SR~ e POREE—121001 (4) 4 P wrewR, A A, 708 fiE (dmeee. few @1 U6 W), 177, B a9 6t T '5"‘“; il **Actual date of receipt of SEBI comments
110082 S e — iy i-|—-:-'1‘r T {2, 177, Tl oo, A0 v, 7 e - 9, The Acquirer its partners and PACs severally and jointly accept full responsibility for the information contained in this Pre-offer Advertisement cum Corrigendum
VAT IR Teae BRAT—121102 B AT SR Rw 30.12.2022 B ord frar s Prvivs 2% ot Bear ar Bt X e |
110052 ST HIT & 01.08.2022 bl | and also for the obligations of the Acquirer along with the PACs as prescnbed under SEBI {SAST) Regulations and undertake that they are aware of and will comply
o1, el ra wif¥r w5, 17,89,700.56 (v wve srw et swe wrr et *h afw | wftr w8 9,86,26,668.25 (=t wrs foard e welte o v ot wrews ol 49 e o Higleel . - 4t aips o ;
e i atte fee with their abligations under the SEBI (SA5T) Requlations in respect of this Ofter. In relation to the information pertaining to the Sellers and the Target Company, the
T W) R 30.12.2002 TF T Afew # wra @ G e B @ Chali qﬁ}ﬂ 26.07.2022 T m 30.06.2022 TRH m;‘%' ) Acquirer and PACs have relied on the information provided by the Target Company, the Sellers and publicly available sources and have not independently verified
o R YA I e T | : mmﬁzﬁrﬁm“ﬁ i _ﬂr'l ammmi”\'f" %'ﬁ : ﬁﬁ "igiﬁ#@ the accuracy of such information.
T 390 T B A T § SEEA 8 T € galer TaEg SuRSal difod s F‘*Tﬁ il EEIREA O Tt e iy ML ST 10.  Acopy of this Pre-Offer Advertisernent cum Corrigendum would also be available on the SEBI website al hitps:/'www.sebl.govin/ and on the website of Manager
o ] = o d i - AT Te EIRE LA : iy ; et
Bt 25 crai ‘H'ﬂﬂ S i e o i ﬂ.lfﬁ .Q - ﬁmﬂﬁ;mﬁmmmﬁ?ﬁﬁﬁmﬁmnmﬁﬁﬁmﬁmﬁﬁmﬁ _|EEUED“MMHEHT“THEUFFEH“HEE]"'MFDFTHEMUIHEHM“HEE
hiliih b ”1: e ”_ ¢ EHIRT AN T 10.09.20253 1 Gl NEel : Tftter T @7 ST, SR ST O 1304, T Fam o0z F Fame @ Vivro Financial Services Private Limited
E'rvﬂ'ﬁtlif.ﬂﬁ;_f' TNER / AEFedd| 1 T G T G 13 W IT AW (@), 1 af wl:r": e a2 waw nidgt @ 5-:‘5."%:-1 & arrf 10.03.2023 ) "é‘-mr ﬁ 5 Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi, Ahmedabad - 380007, Gujarat. India.
%En-m %ﬂﬁﬁ TRESRET & e T & gea W e R Lﬂ'ﬁﬁﬂhﬂjﬂtmn mm” ?:Er_ﬁ'ﬁﬂﬁ'“ @ﬁmﬁjmﬂ-ﬁ; CIN: UBT120GJ1996PTC029182 | Tel No.: +91 79-4040 4242 | Email: investors@vivro.net
HiTdl & | 7 @ foe W (e o & wai & A e o7 ST A% 5 | Website: www.vivro.net | SEBI Registration No.: MB/INMOD0010122 | Comtact Person: Shivam Patel / Jay Shah
FuTERAT  fasm w5y 9 it S w5 T w5 A S # fe | | 2w, @i, itz weby wmang fi-3, wtE S T Aeh-110001 B MR | . l !
e w5 |y -2 9w A G @ w1 FE 0 d9-21 Jom mﬂ;%ﬁ.m,miﬁﬁ-*mmmmm%ﬁmﬁ;ﬁﬂﬁﬁ REGISTRAR TO THE OFFER
Sryrre o, 5 TR AT T WY . 17,89,709.56 (5. wE e AT woqy || o A1) [l 26.07.2022 T (R 30.08.2022 T ror ferie . LINK INTIME INDIA PRIVATE LIMITED
mﬁ*mﬁmmmmqmmﬁmmmmm 01.07.2022 N HIRETEHE T W K P w1, FTE, A T W Fearre Wi o LINK Intime | G101 1stFoos 247 Park, LB.S. Marg, Vikhrol West, Mumbai — 400 083, Maharashira, Inda
TR R ik ot W-ﬂ AR 5 sxf ik blidlhogs o N _ o v * | CIN: UT130MH1999PTC 118368 | Tel No.: +91 8108114340 | Emall: rajathfinance.offer@iinkintime.co.jn
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